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The motion was adopted.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): We
shall now take up clause-by-clause consideration of the Bill.

Clause 2 was added to the Bill. Clause 1, the Enacting
Formula and the Title were added to the Bill.

SHRI I.D. SWAMI: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Now,
we will take up the Cable Television Networks (Regulation)
Amendment Bill, 2000.

THE CABLE TELEVISION NETWORKS (REGULATION)
AMENDMENT BILL, 2000

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY): Sir,
| move:

"That the Bill further to amend the Cable Television Networks
(Regulation) Act, 1995, as passed by Lok Sabha, be taken into
consideration."

Sir, this was an Act intended to regulate the cable network
system within India. At the time when this Act was adopted and put
into implementation, perhaps, we did not have sufficient experience
because, at that time, this industry in India was nascent. Now, for the
last five - six years, after seeing the functioning of this Act, there are a
few amendments which have been necessitated. Probably, these
amendments are in three -four categories. | will just specify each one
of them. The' main amendment being that, in section 5 and section 6
of the original Act, there was a provision for a broadcasting code and
an advertising code, to be provided
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for under the provisions of this Act, However, in both the sections,
even though the rules provided for the broadcasting code and the
advertising code, there was a proviso that this would apply only to
channels which are incripted and those which are free to air would be
exempted from the provisions of the Act.

[The Vice-Chairman (Shri Adhik Shirodkar) in the Chair]

So, two categories of channels have been operating-one for
which some money has to be paid, which are known as pay channels
or encripted channels, which are telecast with the help of a decoder.
The broadcasting code and the advertising code lay down various
norms on advertising and broadcasting of programmes. We found that
the programmes which were free to air were exempted from the
broadcasting code and the advertising code. As a result of which,
several complaints used to be received. On several occasions, in this
House itself, hon. Members had occasions to point out this anomaly
which existed in the Act. Therefore, an amendment has been
proposed to section 5 and section 6. The proviso to section 5 and 6
are sought to be deleted now. The boradcasting code and the
advertisement code would be applicable to all channels which are
carried to our homes by the cable operators.

The second amendment which has been proposed is, to
implement this Act, certain officers have to be notified by the Central
Government. But since officers were to operate at the level of every
district in the country, since cable operation is operated at the very
grassroot level in every city and district of the country, there was a
difficulty in having officers nominated by the Central Government in
each of the areas. Hence, the States were requested to nominate the
officers; but several States, in fact, found it difficult even to nominate
the officers. Therefore, amendments are proposed so that the Act itself
would prescribe who the officers would be. The District Magistrate of
every district, the Sub-Divisional Magistrate and the Commissioner of
Police of every area would be the authorised officers who would really
have to implement the provisions of this Act.

Sir, the third amendment re”s to the carrying of channels of
Doordarshan. There is a 'must carry' clause, which exists in section 8
of the Act. Section 8 provides that at least two Doordarshan channels
would be carried on every cable network. Now, our experience has
shown that in a
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large number of places, either this was not being done or was done in
a manner that the signals were not being well received from the cable
operators. Satellite signals and terrestrial signals were mixed with
each other. A provision has now been made that every cable operator
would telecast at least two terrestrial channels, and one regional
language channel too would be shown on the prime band. As you see,
Doordarshan, in the last one year, has started a large number of
regional language satellite channels in every State language, in almost
every regional language. Therefore, there is a 'must carry' clause in
this Bill. In fact, the Standing Committee had recommended that the
Act be amended so as to see that these provisions are really,
adequately, enforced.

Sir, the last amendment is to section 20, which is now sought
to be substituted. Section 19 originally dealt with prohibition on
individual programmes. Certain conditions were prescribed. Section 20
has a larger prohibition; the Central Government has the power to
provide a prohibition with regard to certain cable networks. We have,
therefore, provided certain categories where there are programmes
which are detrimental to the public interest, on several ponsiderations;
and, there is a power which is given in section 20, saying that those
networks can be prohibited, after a hearing being given to them. The
conditions under which they can be prohibited are the same which are
there in article 19(2). They have been verbally lifted from there.
Whatever are the Constitutionally-prescribed limitations on freedom of
expression, which the Constitution haslaid down in article 19(2), have
been put in section 20 of this Bill.

These are the four categories of amendments which we have
proposed to this Act. I, therefore, propose that this hon. House take
this Bill into consideration and pa'ss this amendment to the 1995 Act.

Thank you.
The question was proposed.

st gRE TER (A UQw): AFCE SUNWRdE "EIed, hdd
CoNfasT ead e JHsHe f[dd-2000 ST o1t w31 ST 71 uegd foha &,
SRAAA I8 ATIH 1995 BT FNT wY & A 39 & AMER TR AR
T FHT TR S fOar SfeR @t Wi, el e @d gy ar Aeeqf
N G TR 1 W AR 4 39 9 & JR-5 3R daerd-6 7 9™ s
3R VSIS BIe BT WG T AT 2 iR 31T A1 #3015t 7 o
PO Sl I G AT &, IHH S2H 59
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1 BT W oo b g o6 i1 91w 1 €, S IR I8 o] 981 81l sl o
o1 & g 91 37 3B o fo BT e drse 9 WS dRi%g fewm e e, 9
fordt 71 fopedt ®u 7 mufio e 81 € 8k Bk Aedrse o d IR JaT-5 3R
FFT-6 Vellpdel Tl 81 UK 21 SFDT YR I8 8ial & fb BRT Aedrse
o9 B WU el HR T 9 21 319 I8 el &) 1Y © fb g9RT
YUY Ble BN, BRI VSIS 3R SIehIReT BIs I Sl 8¥ e &
ITel TR SRRGTID BT 3R B8l 9 del (il 7 fhdl w9 H §HART 59 W P9
BN — =R 4 Aed B, A8 9 QR A9l U)Wl i 7 811 H Arean g 5 7'
T YT B § Sl AT Y& e heH ST o7l ¥ET § it s oo wHy
I 39 A H 39 919 IR a7 snfex & Sl off fb R deddrse I d 9 S
PRI e 91 §, 99 WR {1 foedt wopR &1 i g ey — e 9
VIR ATl 3 W1 fegre <1t €, 978 9 O 97ed 3 2 famy S aret S i
9 8l HEly, U39 IT I3 & fb T8 o fie AR S Re1 2, 398 ol SffIRIgvs
SHAR BT WIS /T AT 8, ITPBT FEHC I el WX IR 89T 27 3R
3afeTT I8 RN & T & b o il Wk & SR sqhT SFeHS T
B — TR 7 99 f$famma airge 8, 9’ 9 SR Yo & IfraRT gl
JF-36 § <1 =il e faxamg o €, a1 femw si= @t it Rrerd 2,
I QX B & ol HEH ST @l a1 ol Y & SR 12y £ 3 e # dhaed
IR Bl 3T I 3R U Ao I f&F ST BT UIae= Il 1T 8
e o9 a8 ST &1 S B 8, § e g 6 98 Us o781 3 T,
R © difh o e WUTH § ANl 6l B39 96 I8 &l 919 89 o
U #, dorTat Rived  A9d Foar & THGRT Al & 3d & af dn
STea! A SN TIST DI SIHATT B 81 519 8H HEd & [ SHN Q9T H ISTHTT BT
UART 8191 A1f2T A1 SHGT AhAs I8 e aidl fh §H 319+ <9 fSH Bl
YT ATEd & dfeth Sd¢ WIS I I8 Y&dl © f& alT &1 93 | wareT
AT A 1 BT SMEATT B B Fhd ol IHP YIS T J1a+1 & 8l Sb
ST TG B TSI It §U S STTet U Bl ge1a1 o & foIg Haer-8 |
wrdToT fepar T &, § e § % a8 Ueb 37201 had &1 |1l e Aar=-20 H Sif
gTSIfagIerel Im & forg e <l i1 &, S Henes gee N §, 98 A U
BT HH & RifP bs IR I8 914 311! oY fh o TR Ao @ SR 8,
U A1 & ST g Ao 8, d 3Tl el o-ed 9 fawy of1d &, 99
TR 3G I & oIy a1 I W FRIF0 S & forg am rawen 57 394 ok
ST ST AT 20 H PO UG ¥ &, § Greel g (& d Hrobt graegr &1 @y
TR A PR 20 & I9-JFeTH 2 § rad Ig forar & fo

"(2) Where the Central Government thinks it necessary or
expedient

so to do in the interest of the -
sovereignty or integrity of India; or
security of India; or
friendly relations of India with any foreign State; or
public order, decency or morality,"
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AER, § IS 389 $ A1 A1 A6l § (b HIRT U1 JJHd I8 8T ¢ &
IR <97 H AIETRI® AU 9917 Y&+ & {17 A1 39 doax & SIHer]
3 & forg a1 wreIRiedr & fues & foy 519 oo e 918 18 @18 98
Tl “qex” & W o1 AT I8 g3 % F= IR 7 31 IR S A < &
AT fhR T SHBT b BI BIFT 59 W | &I T8 b ! Rora=i a1 &1
SN, B &1 4§ I8 914 SAlY 81 8 <81 § b 1 a1 [thed] I 3 =T &1
TRIBR Y& & S AT A TR 59 9 Bf W AT AT & dfed & I8 h8
E1 § {5 U IR 1 89 AR 20 & §a-HaRT 2 § $9 UDHR Bl HET I&d
& <Ifh I8 <1 faswa=1 arell a1 € b 89 gas) aR% Ul el &l 7 9791 <l
&, 7 3] YT 81 &F o BIs IUYTH aTcTaRvl BT 707 el &

HEIGY, &l dd VeacTionT ®Ie & MasT it JaerT 5 iR 6 #
fora &, 3 Ryctfyet # A1 #4R1 I8 el 8 & 91 srgwa I8 a1 8, ifd w4301
St 7 I8 BET P 1995 & Ude & d1e AR Sl AgHd 8, I YR TR 89 I8
3rSS faer ¥ 2000 # &1 R €, A1 519 Ysacigioi dle &I a1 &l I8l & al
foa gPR & Usdcigoic 3N 8 ¥, 87 39 ar # ft faR &1 9 $da
USaCIgoTie TG o IR H A &, 1 hac] USac goMHe [ &b a H 31
g 9fcd § 93 313 F W1 Bl AEdl g 6 Afersil ol o § 39 YR &
Usqeigoric 9t arrd & e R {27 &) 9T, &4 81 89RT ¥R <97, 891
VRO AHRT 3R FARY S R TRuRT 2, 98 S1dd orud & e
STIHRUN TAR ST b AN HRAT ATE & ol del Ysacigorde &b 1 IR Sid
39 YBR BT 77 Y2 fHa1 SI1ar & a1 S9 R 4l 39 bR & Bls &I oF 91d
1 71 g o ST aga STodl 2 |

HEed, e 2 W 9gd feema S € &R B ol 3 o | -
F1 e S 8, AR Sl olae #3518, q91 favars 7 5 59 9 e
FRIBT H VI U8 PR 2 & [ Hg dIoll H AT $ MR TR JIR AT ST
B AILIDBAT & <1 B T H WY {5 FBIR BT FRIAV 3R 3HeT 81, g IR A
N 3 faaR ST | 59 Aisd BIS B 1 81 3R Ysacigoric dls dI a1d 8l 3R
W HIIHH R BRI & TeR 9 argee gl ® 1 Fifead $u 9 9 ar
¥ frarR =T =12y |

HEICd, H 371l aTd AHTG DR A Ugel &1-<li dTdl i} beT1 A1edl §
| Ueh TR o I8 AR B T & o T 20 & FI-9H 2 § 39 hR &
BHRIHH AT fhY S1¢ f=R1 AR FeHET 9¢, AW 9¢, Uh
QRS | &1 <9Tel o Bl ATaT a1 € fob SUICIer Sif wTgde e’ 3 81 j8T
g, S d WX SN I8 QR 3 ANl Bl IE (ver Al Bkl 2. H Bl bl uR
@7 e R Y81 g 6 98 R <3 ¥ BIPR 7 I8 WY dfch I
SRl H el Wy A e w5y 4 AR et
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TS ST — $9 TR & aveT 81 a1 @Al DI g2 H AT gl

I8 GHARad HA1 STl 8 {6 Baet SR a9 DI TS H AR 371 Fawrg
T IATY| DT ABHA B Pl Hdesd TSI 7 B | gafery fpedt 7 foeft vu d
PIT TRBR BT (=0T BT AMaeD &1 FFT-20 § b IRBR Pl Ih
UG R BT Sl JTaE @ T 8, § W § 6 I8 U 37<8] $aA ¢ |
PHSH I BT § oAb FaTdl 59 91 BT & b e 3res! 81 a4} 9 I8 A
o5 i N FeiRa &) 18 7, 3fs 98 9@l g & fovar <1 ve1 8 o fAfgadsy
I AP AW uRomH B | 81 Il b AT H had oflfaod Tedd
(YS[eTerT) arsHe fde, 2000 T FHAT FRATE |

SHRI RAVI SHANKAR PRASAD (Bihar): Mr. Vice-Chairman,
Sir, | am extremely grateful that you have given me an opportunity to
speak on this Bill. | wholeheartedly support this Bill. The cable
revolution is a part of our daily life today. We cannot wish it away.
Operators have got the right to show; people have got the right to see.
But, obviously, it is not unlimited. That is why in the year 1955, a
regulatory mechanism was introduced there. It was a welcome
development. With the passage of time, certain missing links were felt,
and it is very heartening to note that those missing links are sought to
be filled up by today's amendment. Of particular relevance is the
amendment to sections 5 and 6 of the parent Act. There are two
provisos - in section 5, if a foreign TV channel did not confirm to the
programme code, there was no control; similarly, in section 6, if the
advertisement that is telecast by the foreign channels did not confirm
to the advertisement code, there was an exemption; there was no
need for that. We have civilizational norms. There has been a
consensus in the country about certain behavioural norms by which we
seek to undertake our social intercourse. And if the foreign channels
are not susceptible to those feelings of this country, the exemption that
was available to them under sections 5 and 6 has to go. My dear
colleague, Shri Pachouri, mentioned about certain channels. | don't
want to name any particular channel. But | would certainly request the
hon. Minister to do something in regard to the reckless manner in
which some of the presentations are being made by many of the
foreign channels, in complete disregard of the social norms of this
country. Certainly, creative freedom ought to be recognised. Certainly,
creativity ought to be given due respect. But there is also an equally
important element of the susceptibility of the society in which it is
sought to be presented. We need not always go by the rigid modalities
of this
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discussion, but certainly if there is a consensus that a particular
advertisement or a programme is transcending that norm, the law will
have to intervene. Sir, | have an example of a particular advertisement
where a television company sought to highlight a particular episode of
Mahabharata in the most shameless manner in order to sell its
television. Certainly, it is blasphemy in the extreme. | am happy to
learn that a protest was made, and now a control has been brought.
Therefore, the renewal of the exemption in sections 5 and 6, which
was available to the foreign satellite channels, is a very welcome
development.

Sir, as far as the amendment to section 8 is concerned,
making it obligatory upon the cable operators to show two terrestrial
channel programmes and a local language programme, is equally
welcome. Since there is a cable revolution today, the people of the
country in a particular State have got the right to view the local
language programmes also on their cable television; otherwise the
excessive commercial tinge in these cable programmes is certainly not a
very healthy development, in the interest the people, particularly children,
which we have seen over the years. Therefore, | feel it is a very
welcome development, as far as the amendment to section 8 is
concerned, because it has now been made obligatory, while in the
parent Act, they had a right to choose that. Equally welcome, Sir, is
the amendment to section 11, because initially the bar was, if it was
not registered, it could be confiscated. Now if it is in violation of
sections 5,6,7 and 8, even then the power of seizure has been given.

Lastly, I would like to make few observations about the
amendment to section 20. Sir, this was long felt. Sir, | can quote from
legal experience that what section 20 incorporates in an amendment
form is nothing but many of the regulations which are there in the
Fundamental Rights chapter itself. Therefore, whether it is the
sovereignty and integrity of India; or security of India; or friendly
relations of India with foreign state; or public order, decency or
morality, Sir, | think, these points mentioned in subsection (iv) were in
the mind of Shri Suresh Pachouri when he mentioned about some of
the films. Sir, we have great regard for the creative genius of any
particular actor or actress. We welcome them and we appreciate them
. But we would also like to emphasis very gently and very respectfully
that people also have got a right to be appreciated about their
sentiments. A mean, a balance has to be struck, and | think there is
also a general consensus in the country. If this balance is kept in
mind, | am sure the real

261



RAJYA SABHA [21 AUGUST, 2000]

focus of this amendment will be appreciated and supported
wholeheartedly, in the right spirit. | am thankful to you, and | support
this Bill wholeheartedly.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Now,
Prof. Bharati Ray. You have three minutes, Madam.

PROF. (SMT.) BHARATI RAY (West Bengal): How many
minutes, Sir?

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR):  For
you they are not less, interruptions) Because you are very articulate.

PROF. (SMT.) BHARATI RAY : Sir, | will come straight to the
point. | would like to put forward three points. Firstly, | wonder whether,
in this age of internet and globalisation, when the well-to-do and the
rich are having powerful antennas, it is at all possible to regulate or
control either any showing or viewing of programmes. Frankly, in my
humble view, we are fighting a losing battle. Nonetheless, we must try
to regulate the foreign invasion by foreign uplinking. If we must try,
then, why should we bring in such a piecemeal legislation? In these
days of convergence, Sir, telecom, computerization and broadcasting,
they are all integrally inter-linked. We are in the era of convergence
law. So, a Bill, more comprehensive in nature, with wider dimensions,
would have been welcome; not a mere amendment of the cable law
only. Thatis the first point.

Secondly, the cable operators have been asked to carry
programmes of three of your DD channels. Who will decide what
programmes should be carried? | am very sorry to say that most of the
viewers switch off as soon as the DD programmes are shown. They
are very insipid and uninspiring and the transmission is also bad.
When you ask the cable operators to show our channels, we must see
to it that they are good, they are inspiring, they give a message to the
people, and the transmission is also good. Does the DD itself conform
to the programme and advertisement codes? | know, public order,
morality and all these are taken from the Constitution itself. But | would
like to say that ethics should also be observed. For example, as you
know, Sir, children are being used in advertisements these days. In
the nucleus households, children occupy a very important position. It
is not like the joint family system of earlier days. In the nucleus
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households, children occupy a decision making position. Therefore,
we see advertisements using children.

So, we are in the process of creating consumer-goods-
hungry people from childhood itself. Well, it is not immoral; it is not
indecent. But should we encourage this? | know that violence is a
reality. But must we feed the entire country with violence? It is neither
immoral nor indecent, but it is dangerous. Showing of semi-religious
programmes or advertisements is also dangerous. In the principle Act,
there is a prohibition against hurting the religious sentiments. But there
is nothing against fundamentalism or fostering of superstition, in the
name of religion. | do think, Sir, that DD should come out with a new
programme and a new advertisement code. And the cable operators
must adhere to that.

My third point is regarding section 6. The authorised officers
have been empowered too much. They can interfere with privacy.
They can even indulge in cultural policing. Sir, if | remember correctly,
it is mentioned in section 18 of the principle Act that they are the ones
to decide about the programmes to be transmitted or not to be
transmitted.

As per Section 18, they are the ones whose written
complaints, the Court is going to take cognizance of. What about the
knowledgeable people? What about the recognised organisations?
Are they less important than the so-called authorised people? This
amendment does not try to amend that section. Finally, Sir, there is no
provision of punishment in the Bill. Section 2 of the principal Act
defines cable operator as one who provides cable services or
otherwise controls or is responsible for the management of a T.V.
network. We know that unemployed graduates and engineers work
there for a little bit of money. But the important people are those who
manage and control the T.V. network and they are very powerful
people. What steps do we take to punish them? The hon. Minister has
himself stated that Sections 5 and 6 of the principal Act provide that
they have to follow our advertisement codes. Have they followed it?
What have you done against them? Laws without the means of
enforcement are lame and ineffective. | am afraid that this Bill will not
fully serve our purpose. The "Authorised" officers will perhaps seize all
the equipment from poor cable operators and stop the transmission of
some programmes which they think objectionable or which they
disapprove of, while the powerful cable mafia will continue to happily
get permission of showing programmes on
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violence, sex, fundamentalism and get away unscathed. Thank you,
Sir.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : | am
confident that the Minister will tread cautiously in view of the danger
signals spelt out by you. Shri Ramachandra Khuntia - you have got
one minute.

SHRI RAMACHANDRA KHUNTIA (Orissa) : Mr. Vice-
Chairman, Sir, the Cable Television Networks (Regulation) Amendment
Bill, 2000 was the necessity of time. As the hon. Minister has very
clearly stated, this Bill was enacted in 1995; after the Government
experienced various incidents in cable network, it has brought this
amendment to regulate and monitor the cable working. Sir, while
appreciating the thought of the Government to bring this amendment, |
also feel that amendments bearing Nos. 5, 6, 8, 19 and 20 are very
much necessary. Sir, as far as section 19 of the principal Act is
concerned, | request that for the portion beginning with the words,
"Officer not below the rank of ..." and ending with the words, "...by the
State Government in this behalf", the words, "by any authorised officer"
shall be substituted. The hon. Minister in his explanation has said that
some State Governments did not name the officer. But | would like to
know whether the Central Government, in order to capture the total
power, has now withdrawn the power which was delegated to the State
Government to name the officer. | do not say that the intention of the
Government is like that. But the hon. Minister may clarify that point in
the course of his reply. Shri Suresh Pachouri has rightly cited the
incident of the shooting of the film "Water". Sir, the other points in
Section 9 of the amendment Bill, namely, the sovereignty or integrity of
India, security of India, friendly relations of India with any foreign State,
public order, decency or morality are very good points. But should we
not presume that, sometimes, the Government, in order to restrain
some cable operators whom it does not like or some other cable
operators who do not give more telecast of scenes, sceneries or
incidents it wants, that other cable operators do, does not give them
the actual right that they should get?

My third point is that the Bill provides that "authorised officer"
means, within his local limits of jurisdiction, a District Magistrate or a
Sub-divisional Magistrate. | do not understand why, while the Sub-
divisional Magistrate is being authorised for the inspection of, or for
regulating, this, the District Police Officer, whom you call "S.P.", is not
being authorised. "Commissioner of Police" has been mentioned here.
As you know, the
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designations of police officers differ from State to State. In my State, it
may be "Inspector-General" or "Director-General of Police”, and
somewhere else, it may be "Deputy Commissioner”. "Commissioner of
Police", in my opinion, is of a much more higher rank. When you are
authorising the Sub-Divisional Magistrate and also the District
Magistrate, equally, the District Police Superintendent or whoever,
maybe, D.C., should also have been authorised for this. This point
may also be cleared by the hon. Minister. Other points have been
discussed. We do expect that the Minister will clarify these points.

The last point is, we do enact much legislation. We also
amend them. But, are they being properly implemented? If they are
not being implemented properly, the enactment or the amendment
becomes useless. The hon. Minister is very active and dynamic. | do
expect from him that, even if it is impossible to regulate and control it
now, he will try to do his best to implement the Act. With these words,
| support the Bill brought by the hon. Minister.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Smt.
Kum Kum Rai. Shri V. P. Duraisamy.

SHRIMATI KUM KUM RAI (Bihar): Sir, my name is there.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKARY): | called
your name.

SHRI V. P. DURAISAMY (Tamil Nadu): You can speak after
me, Madam.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Let him
speak. | will call you, Madam, after him. | called out your name. But,
since you were reluctant to get up, | thought that you had changed
your mind.

SHRI V. P. DURAISAMY: Sir, thank you very much. On behalf
of my party and on my own behalf, | support the Cable Television
Networks (Regulation) Amendment Bill.

First, | want to point out that the quality of the Doordarshan

programmes should be improved. For the purpose of this, there is
nothing
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wrong in the Doordarshan people interacting with private TV channels
and finding out how they have improved the quality of their
programmes, and Doordarshan should adopt the same.

There was the Joshi Committee, which suggested that the
Indian television should have Indian personality. We all know that
Doordarshan cannot compete with other channels that are having their
own advertisement code. For example, Mr. Vice-Chairman, you know
Channel V very well.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): | am
ignorant of it., interruptions)...

SHRI V. P. DURAISAMY: We were all shocked to see that
university girls were asked to undress themselves and sleep with the
bare minimum. | regret to say that the film was shot at a public place in
Mumbai. The Mumbai Police has registered a case against the
Channel V authorities. | do not know what has happened to that
case.

Sir, | want to say a few words about the Fashion TV. They are
showing obscene things. If they want to show such things, at least
they can show them after ten o'clock or eleven.

Sir, it is corrupting the minds of college students, youngsters
and people like us. | request the hon. Vice-Chairman to direct the Hon.
Minister to see that this TV telecast should not be there during
daytime. It should be done after 10 p.m.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Do you
mean to say that corruption should start after ten?

SHRI V.P. DURAISAMY: The proposal for a channel devoted
to education has not materialised so fa'. Why is it pending for such a
long time? Since Doordarshan has the largest reach, it can embark
upon an education programme to eradicate illiteracy in India.

Sir, the Pakistan Television has a wide coverage in areas like
Jammu and Kashmir and the North-Eastern States. Why is
Doordarshan not able to penetrate in these areas to counter their
propaganda? Doordarshan should have a reach in these areas and
should counter the
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propaganda made by Pakistan Television.

Sir, if 1 remember correctly, a Broadcasting Bill is already
pending before the House. A committee under the Chairmanship of
Shri Sharad Pawar was constituted to examine the Bill. The
Committee has made a number of recommendations. This House
would like to know the fate of those recommendations.

There was another Bill called the Information,
Communications and Entertainment Bill. What has happened to that
Bill? The Government should bring in a comprehensive Bill
encompassing all the suggestions made.

Sir, the programme code and the advertisement code should
be suitably amended. | suggest that there should also be a Censor
Board to deal with television programmes. We have good laws in the
country, but what is important is strengthening the machinery to
enforce the laws strictly.

I hope, the hon. Minister would soon come forward with a
comprehensive  Bill, incorporating all the suggestions and
recommendations made by various quarters.

Before | conclude, | would like to say one more thing. FM
channel of All India Radio repeatedly relays old songs in all the
languages, be it Tamil, Malayalam, Telugu or even Hindi. My
suggestion is that some new songs should be added in its
programmes.

With these words, I- support the Bill.
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st axen AR - ARt & O A Raa B @Ry
I...(STALT). .

Sgureaet (3ft 31fdres RRISHY) : Afterail & arer § s99 % B a1
BT g, Afhd AR § ..(&@E™)... Mr. H.K. Javare Gowda. You have got
only one minute.

SHRI H.K. JAVARE GOWDA (Karnataka): One minute!

THE VICE-CHAIRMAN (SHRI ADHIK SHRIODKAR) : Yes.
Please stick to the time schedule. Otherwise, | do not mind, we will sit
up to 7 o'clock. | am warning you. (Interruptions).

SHRI H.K. JAVARE GOWDA : Sir, | welcome this Bill. As the
hon. Minister has stated briefly while presenting the Bil, to avoid
unreasonable programmes from being made available to the viewers, he
has brought this Bill. All my friends have spoken about the Bill. But my
apprehension is that, still, we are not able to make laws on par with the
development of technology. First of all, when Doordarshan was
introduced, the entire nation was of the opinion that it would help us in
getting the news as well as the pictures immediately. It was later that it
developed into a market area. The marketeers and the advertisers took
the full share, 90 per cent share, to promote their business. What is the
method they have adopted to promote their business? Undesirable
methods. Whatever may be the manner, they want to get their products
sold, their things to be advertised. That is the sole objective.

SHRI SATISH PRADHAN (Maharashtra): They are hijacking it.

SHRI H.K. JAVARE GOWDA: Yes. Another important thing is this.
Whether it is relevant or irrelevant, | do not know. What glorification is being
made through the television A brigade, a terrorist. Veerappan, has been
glorified through the television. That is the fate of the country, that is the
fate of technology in this country About three years back, a lot of
students, young, innocent, children, fractured their legs, died, because of
Shaktiman. How young innocent minds were taken away from the real
facts! That caused a lot of misery and many lost their lives. Mr.
Duraisamy wanted the 'P channel to be introduced after 10 p.m. Why?
Because...(Interruptions). Sir, | may be given two minutes more. | am
not
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referring to him. The technology is for the promotion of cultural
heritage, development and improvement of knowledge. But which way
is it going? Similarly, what is the authority to whom the proposed
amendment is going to give the power? The authority which is going to
prohibit any cable TV would be the Deputy Commissioner, Sub-
Divisional Magistrate and the Commissioner of Police; like that. All
right. In the meantime, they should not become the dictating officers
also. We must take precautions.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please
conclude now.

SHRI H.K. JAVARE GOWDA: Under these circumstances, in
preventing the abuse of technological development, this- proposed
amendment will help. So, | welcome this Bill. Thank you.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please
remember, we have allotted only one hour. We have more than 15
speakers. Only seven speakers have spoken and hardly 20 minutes
are left, with the reply of the Minister to be made. So, the time given is
very short. Kindly conform to it.

SHRI MANOJ BHATTACHARYA (West Bengal) : Sir, | have a
submission to make. It is a very important Bill. It concerns our
national life.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): For all
Bills, whether important or unimportant, time is given by the
appropriate  Committee, the Business Advisory Committee. That
decides the time over which | have no control. Now, Shri V.V.
Raghavan. One minute.

SHRI V.V. RAGHAVAN (Kerala): Mr. Vice-Chairman, Sir, the
cable television network is a very powerful instrument to influence the
minds of the people. And it is being influenced nowadays. | know that
the hon. Minister is a very busy man. Even then, | request him to spare
a few minutes to see the English films shown by the foreign cable
networks. The sexual act is shown in all its vulgarity. It may be right for
the western culture. But, we, in India, do not like to see it on the home
screen. Please do something to censor all these dirty films which are
rejected by the West and dumped in India.
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Another thing | want to say is this. Very important personalities
are invited to the studios and very serious topics are discussed. The
VIPs or theVVIPs are sitting there. In between comes the Coco-Cola
advertisement and the automobile advertisement, every kind of
advertisement. Every now and then, after a few minutes, the topics are
dropped and the advertisements come up. It is a hurt to our honour.

We are very much ashamed. You see, very, very important
personalities are sitting there, and in between, the advertisements are
shown so many times. Why should you do that? (Time Bell rings) The
fashion show, as | understand, is meant for dress fashion. Nowadays,
especially the fashion shows, are shown with the beauty, the size and
all the organs of the female on the screen. That is the fashion. They
come on the screen completely naked. How do you allow this in India?
It may be right in Paris, But in India, these types of advertisements
have to be banned. (Interruptions) We are being westernised. | was
very much hurt when Shri Kuldip Nayyar was standing there for
advertisement, (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): If you
refer to them, then you are losing your time, (interruptions)

SHRI V.V. RAGHAVAN: | make one request to the Minister.
Though he is burdened with so many other things, he should devote
some time to get in order our culture, our outlook. Thank you.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Now, all
the hon. members, whom | call upon to speak, have got one minutes
each only, and | will strictly observe it.

SHRI PREM CHAND GUPTA (Bihar): Why should they be
allowed one minute?

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Kindly
hear me. The Business Advisory Committee decides to allot the time.
That time is divided into the speakers, as per the strength of the party,
and | am helpless, (Interruptions)

SHRI PREM CHAND GUPTA: Sir, the House is supreme.
(Interruptions)
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): That is
why the Business Advisory Committee represents the House,
(interruptions)

SHRI PREM CHAND GUPTA: If this is the case, then don't
discuss it. Just approve it. Interruptions) Sir, this Bill is a very important
Bill. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): When
the Chair is standing, you will kindly sit down. The Business Advisory
Committee represents the House, (interruptions)

SHRI PREM CHAND GUPTA: No, Sir. Who is the Committee?
The whole House is concerned and the whole nation is concerned.
(Interruptions) This is not the court's verdict that the BAC has decided
to allot one minute for each person, interruptions) The House is
supreme.

#} THO THO Srgarfera : ¥ Ysargsl HHe! # Sl fedis 8ran
2, IR D] 3FTSHH BRAT & | AT AU 9TST & ofrex F Gfog | 0700
H B UTET BT Tirex 901 &, Hae BRAT B 3777 YU urel & oftex 4 gfoy |
(A ).

el RIS g (FER) : STwwTede Sfl, 3R 31T We &1 1 ST
I1e 1 89 HBd & b B T, B UIe] & o1 5 fiFe 39 91, 89 U fise §
I 91 8] B8 Fhd, &l e d WY U= 919 T8l B8 Fhd | Th fA-e al
AT ATH B § AT ST 21 .. (SFGET). ..

SHRI PREM CHAND GUPTA: Let us not involve politics in
this. It does not affect me It affects your sentiments also.
(Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): | am
repeating it again. After that, | will not hear any argument. We always
allot a particular time, say one hour or one-and-a-half hour for
discussion. Each party gets particular number of minutes, depending
upon the strength of that party, and accordingly, the time Is allotted.
This is a time-honoured practice. It has nothing to do with the court to
which Mr. Prem Chand Gupta made a reference. When | sit here, | am
not a court or a lawyer. Please remember this.
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SHRI PREM CHAND GUPTA: | am sorry. | did not explain myself
properly. (Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Shri N. Thalavai
Sundaram. Mr. Sundaram, you have also got one minute.

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Sir, thank you very
much for giving me this opportunity to speak on the Cable Television
Networks (Regulation) Amendment Bill, 2000. Sir, so far as this Bill is
concerned, | welcome it, and i also welcome the object of the Bill. | also
welcome the amendment to the Bill to regularise the cable operators

He is the Law Minister and our Vice-Chairman is a lawyer. | want
only one clarification regarding this Bill. Every day, our political leaders are
appearing on alt the TV channels, Star TV plus other channels. As far as
compulsory transmission of Doordarshan channels is concerned, unless and
until all our political leaders support it-last week | met the Parliamentary
Affairs Minister and the taw Minister on the Star channel-unless and until
all our Ministers and all our political leaders encourage the Doordarshan, we
will not be able to improve the Doordarshan programmes. | am not
accusing either the Ministers or the political leaders. The other thing is
this.

I know all the rules and regulations. | want one clarification from
the Minister. As far as Section 8 Section 11, Section 18 and Section 19 are
concerned, | welcome the Amendment Bill. During the election time all our
political leaders interact with each other on all the channels. Some time
ago, in 1996, one of the terrorists--1 don't want to mention the name of the
terrorist - canvassed for one particular political party during the election
time. .(Interrupttons)... If he wants, | wilt explain. The terrorist Veerappan
canvassed for the DMK Party during the 1996 elections. ...(Interruptions)...
Yes, on Sun TV. .(interruptions}... On Sun TV. ...(Interruptions)... It
was on Sun TV. Why should you object? ..(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, he has become
sick. There is no medicine for this. (Interruptions)...

SHRI N. THALAVAI SUNDARAM: Why should you object? Why

should you object? ...(Interruptions),.. Why should you object?
Why
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should you object? ...(Interruptions)... | want a clarification. =~ Why
should you object?

SHRI R. MARGABANDU (Tamil Nadu): Sun TV is only for that
purpose. ...{Interruptions)...

SHRI V. P. DURAISAMY: Our Party is very, very strong. We
are ready for elections next time. ...Interruptions)...

SHRI N. THALAVAI SUNDARAM: Why should you object?
Veerappan canvassed for your party during 1996. Everybody knows
that. ...(Interruptions)... You know it very well ...Interruptions)... They
know it very well ...(Interruptions)...

SHRI R. MARGABANDU: You are not able to solve the
Cauvery problem ...Interruptions)...

SHRI N. THALAVAI SUNDARAM: | have made a point. | want
a clarification.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please
don't repeatit. You have made your point. Have you finished it?

SHRI N. THALAVAI SUNDARAM: No, Sir.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Have
you finished? Otherwise, go to your next point, please.

SHRI N. THALAVAI SUNDARAM: Sir, this is a very valid
point. | am asking the Minister....(Interruptions)

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You have
made your point.  Please go to the next point, if you have any.
...Interruptions)...

SHRI N. THALAVAI SUNDARAM: Sir, you know

very well {Interruptions)... Mr.  Virumbi, you are not
the Minister. ...Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Sir, Veerappan was paid by
one
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political party. ...interruptions)... If they go through the record, they
will find out that they have given money to Veerappan.

SHRI N. THALAVAI SUNDARAM: You are not the Minister.
...(Interruptions)... it was telecast on Sun TV. ...(Interruptions)...

SHRI V.P. DURAISAMY: You are doing the same thing,
canvassing through your channel. ...(Interruptions)... How have you
fought the elections? ...interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please sit
down. ...(Interruptions)... Sit down. ...(Interruptions).. Mr. Sundaram,
please sit down.

SHRI N. THALAVAI SUNDARAM: Sir, another
point is (Interruptions)... Mr. Virumbi, you are not the Minister.
...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Mr. Vice-Chairman, Sir, their
party has given money to Veerappan. This is very clear. There is a
statement given in the Press. ...(Interruptions)... This cannot be
refuted by them.
...(Interruptions)...

SHRI V.P. DURAISAMY: Sir, it should not go on record.
...(Interruptions)...

SHRI N. THALAVAI SUNDARAM: Let the Minister reply.
..interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please
sit down. Please sit down. ...(Interruptions).. Our Deputy Chairperson
has repeatedly made a point, "Whenever both the Parties get up, | will
request the Parliamentary Affairs Minister to keep one session only for
these two Groups till they come to an understanding!"

SHRI N. THALAVAI SUNDARAM: What is this, Sir?
Sometimes, Congress and BJP also fight.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please,
you have finished.
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SHRI N. THALAVAI SUNDARAM: No, no; it is a valid point.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): No;
please don't repeat. Make your point on this Bill.

SHRI S. VIDUTHALAI VIRUMBI: Sir, this is happening because
unrelated matters are being discussed in the House. ...Interruptions)...

SHRI N. THALAVAI SUNDARAM: Mr. Minister, i want another
clarification as far as this matter is concerned. It is only in Tamil Nadu and
Chennai that certain monopolies are there. | do not mention the Bombay
name. As far as Tamil Nadu is concerned, | mention the particular name
in Tamil Nadu. There is one Sumangali Network; they are operating only
for those who are attached with the same political party. Take, for
example, the Sumangali Network. They never operated through any
private operator. Mr. Minister, please listen to my question, Interruptions)...
This is a valid question. As far as cable network is concerned, in
Chennai there is one cable network, the Sumangali Cable Network. It is
the sister concern of a major private channel. | don't want to mention
the name of that channel. If | mention the name, they will shout at me.
interruptions)....

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr.
Sundaram, please conclude. interruptions)....

SHRI N. THALAVAI SUNDARAM: | want a clarification from the
Minister. interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please
take your seat, interruptions)... Please take your seat. Interruptions)...

SHRI N. THALAVAI SUNDARAM: No. (Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You will
have to. interruptions)... Please speak on the Bid. interruptions)....

SHRI N. THALAVAI SUNDARAM: Yes, | am speaking on the
Bill. interruptions)...
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): But you
are going on speaking about something else. There is some rule.
Please don't do it. Interruptions)....

SHRI V.P. DURAISAMY: He is bringing in irrelevant things.
Interruptions)....

SHRI N. THALAVAI SUNDARAM: | am speaking on the Bill.
Interruptions)... If you are not going to allow me, | am going to walk out.
(Interruptions)... What is this? This is connected with the BiIll.
Interruptions)... Some political party is running a private channel.
Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Kindly
remember, your time is over. You have taken five minutes instead of one
minute. Interruptions)...

SHRI N. THALAVAI SUNDARAM: If you are not going to allow
me, | am going to walk out.(Interruptions)....

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please
dont threaten the Chair. Interruptions)...

SHRI N. THALAVAI SUNDARAM: | am not threatening you.
Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You
have threatened the Chair. Interruptions)...

SHRI N. THALAVAI SUNDARAM: You are threatening me. |
am only asking the Minister. (Interruptions)..

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Nobody
can stop you. Please don't do it. Please don't provoke the other party.

Kindly speak about the amendment. Interruptions)... Kindly speak about
the amendment and don't threaten the Chair ever again. Interruptions)....

SHRI N. THALAVAI SUNDARAM: Sir,...
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): No. You
please conclude.

SHRI N. THALAVAI SUNDARAM: | conclude, Sir. Thank
you.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR); Thank
you. Before | call upon the next Member to speak, there are some
messages from the Lok Sabha Mr. Secretary-General.

MESSAGES FROM THE LOK SABHA

The Appropriation (No.3) Bill, 2000.
The Appropriation (No.4) Bill, 2000.

SECRETARY-GEORAL.: Sir, | have to report to the House the
following messages received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:-

0]

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Appropriation (No.3) Bill, 2000, as passed by Lok Sabha at
its sitting held on the 21% August, 2000."

"The Speaker has certified that this Bill is a Money Bill within
the meaning of article 110 of the Constitution of India."”

(i
"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to

enclose the Appropriation (No.4) Bill, 2000, as passed by Lok Sabha
at its sitting held on the 21%' August, 2000."

"The Speaker has certified that this Bill is a Money Bill within
the meaning of article 110 of the Constitution of India."
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